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[Mr. Speaker]

which militates against article 15 of
the Constitution.

Shrimati Alva: That was what 1
wanted to say, that it does not mili-
tate against article 15 of the Con-
stitution.

Mr, Speaker: Of course, girls attain
maturity earlier than this. But it is a
matter for consideration whether even
at this age, they are sufficiently
mature enough to decide for them-
selves, whatever might be their physi-
cal condition. That is a matter for the
hon. Minister to consider later on.

The que;tion is:
“That the Bill be passed”.
The motion was adopted.

HAJ COMMITTEE BILL

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
I beg to move:

“That the Bill to establish a
Committee 1n the Port of Bombav
for assisting Mushm pilgrims te
Saud: Arabia, Syra, Iraq, Iran and
Jordan and for matters connected
therewith be taken into considera-
tion”,

The present Bill relates to the Haj
pilgrims going from India on pilgr-
mage to Saudi Arabia, Iraq, Iran,
Syria and Jordan. Last year, we had
more than 19,000 pilgrims who went
on the annual Haj In order to faci-
litate the annual traffic, the Govern-
ment of India had enacted legislation
as early as 1832

According to the Port Ha) Com-
mittee Act of 1932 three Port Haj
Committees were constituted at
Bombay, Calcutta and Karachi. Con-
sequent upon the Partition of the
country, the Act was suitably amend-
ed to provide for the continuance of
the Calcutta and Bombay Commit-
tees only, the reference to the Karachi
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Comm'ttee being omitted therefrom.
The Calcutta Committee, however,
ceased to function from 1948, owing
to the Partition of Bengal, and there
is now a balance of about Rs. 15,000
lying to the credit of the Port Haj
Fund of Calcutta, which cannot be
utihised for any other purpose or
transferred to any other Port Haj
Fund unless the Act 15 amended.

All pilgrim traffic to Saudi Arabia,
Iraq, Jordan and Iran 18 now con-
centrated mm Bombay. The Govern-
ment of India, therefore, have had
under consideration for some time
past, the question of revising the Port
Haj) Committee Act of 1932, to bring
it 1n line with the present requure-
ments of the Haj pilgrms. A com-
mittee consisting of six wmembers.
five non-officials and one official. was
set up mn 1955 to undertake the re-
vision. As a result of their recom-
mendations, certain important
changes were made in the Port Haj
Committee Act of 1932. and the pre-
sent B'll seeks to incorporate the
recommendations of the committee,

I would point out here that the
important changes that are contem-
plated in the Act are as follows. To
begin with, the scope of the Bill is
beng widened in order to include
pilgrims not only going to Saud:
Arabia but also to Iraq, Iran, Syria
and Jordan. Then, the entire pilgrim
sailings, as I pointed out earlier, wil)
be concentrated in Bombay and will
take p'ace from Bombay. Then, the
composit on of the committee also has
been changed, and we shall have six
official members and three Members
of Parliament to be nominated, two
by the Speaker of the Houre of the
People from amongst its Members,
and one by the Chairman of the
Council of States from among 1tx
Members, One Member will be
nominated by the Government of
Bombay and two members of the
Bombay Legislative Assembly will
be nominated by the Speaker of that
Assembly, Two members of the
Municipal Corporation of Greater
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Bombay will be nominated by the
Bombay Government on the recom-
mendation of the Muslim members
of the Municipal Corporation of
Greater Bombay. Three members, of
whom two shall be Shia Muslms,
are to be co-opted by the elected
members of the Commuttee.

The changeg in the composition of
the Committee w1l make 1t more re-
presentative, part cularly as it pro-
vides for three Members of Parha-
ment to serve on the Committee and
for the inclusion of two Shia mem-
bers to be co-opted The Fund lying
to the credit of the Calcuita Port
Haj Committee and the Bombay
Commuttee also will be verted in the
new Committee These are the
changes contemplated. The whole
purpose of the Bill 1s to make the
movement of the trafic of pilgrims

easy, smooth and wunder proper
control.
For these considerations I move

that the Bill be taken into conside-
ration by the House.

Mr. Speaker: Motion moved:

“That the Bill to establish a
Committee 1n the Port of Bombay
for ass sting Muslim pilgrims to
Saud: Arabia, Syra, Iraq, Iran and
Jordan and for matters conmnected
therew:ith be taken into considera-
tion”.

There are two amendments. one
for circulation of the Bill and the
other for reference to a Select Com-
mittee. They may both be moved
and the discussion may take place on
both the original motion and the
amendments.

Shrl Naldurgkar (Osmanabad): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 8lst December
1059, (1)
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Shri Mohammed Tahir (Krishan-
ganj): I beg to move:

“That the Bill be referred to a
Se.ect Commuttee cons sting of
Shrimati Lakshmu N, Menon, Dr.
Syed Mahmud, Shrn M. Hifzut
Rahman, Shr1 Abdul Latf, Shri
Amjad All, Sheikh Mohammad
Akbar, Shri J, M. Mohammed
Imam, Shri Diwan Chand Sharma,
Shri Jiyalal Mandal, Shri Frank
Anthony, Shri Ant Singh Sarhadi,
Shi1 Ansar Harvani, Shri A, M.
Tariq, Shr1 M. Gulam Mohideen,
Shr1 Joachim Alva, Shri S. M.
Banerjee, Shr1i M. Thirumala Rao,
Shr1 K R Achar, Shr1 Mool Chand
Jamn, Shri T, C. N. Menon, Dr. Ram
Subhag Singh and the Mover, with
instructions to report by the first
day of the next session”. (2)

Mr. Speaker: Both the original
motion and these two amendments
are now before the House,

Shr1 Naldurgkar: There are nearly
6 to 7 crores of Muslim brethren re-
sid ng 1n India. This question per-
tams only to their religious feelings
and susceptibilities. Therefore, in
my humble opinion, if this Bill 1s
circulated, we will have some opi-
nions from our brethren as far as
the management of these affairs is
concerned,

This Bill, as explamned by the hon.
Minister, 1s to amend the prev:ous
Act, the Port Haj Committees Act.
1832. Formerly, there were three
Commuttees—at Bombay, Calcutta
and Karachl. After independence
and partition of India. the Act was
amended omitting the reference tO
Karachi because Karachi was includ-
ed in Pak'stan. Then Bengal was
also divided and the Calcutta Com-
mittee which was managing the
affairs 1n that part was rendered de-
funct. The Bill also provides for the
transfer of Rs. 15000 Jying to the
credit of the defunct Port Haj Fund,
Calcutta, to the Commuttee that wili
be newly-constituted,
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The important feature of this
legieiation is that the proposed Com-
nuttee shall be a 1epresentative body
of the countty which will cater for
the needs and requirements of the
people concerned Article 15(1) of
the Constitution prohibits discrimi-
nation against any citizen on grounds
only of religion, race, caste, sex,
place of birth or any of them. A
citizen as an mdividual 18 given a
guarantee agamst his bemg subject-
ed to discrimination n the matter of
his rights, privileges and immunities
pertamning to him as a citizen The
expression ‘discriminate agamst' con-
notes an adverse dist nction or um-
favourable distinction with regard to
these rights from others’ The dis-
crimination thus invoives an element
of unfavourable bias The present
Bill symbolises the impartial, un-
b assed and constitutional working of
the Indian democracy with due res-
pect for the relifious rights, feelings
and susceptibilities of the mnonity
communities in India Therefore, 1
welcome th s Bill

But there are various matters to
be taken into consideration as far as
the constitution of the Commuttee, the
rules to be framed by the Committee
and the other rules by which these
affairs are to be regulated are con-
cerned According to me, 1t 1S essen-
tial that 1n clause 4 from items (g)
to (1), wherever there are words con-
not ng number and members, they
should be Mus'im members On this
score, perhaps there will be criticism
to the effect that I am giving rather
a communal colour to clause 4 But
I would invite attention to article 26
of the Constitution which says

“Subject to public order, mora-
lity and health, every religious
denomination or any section there-
of shall have the night—(a) to
establish and maintain nstitutions
for religious and charitable pur-
poses; (b) to manage its own
affairs m matters of religion *

Therefore, I am of opmion that as
far as the members of this Com-
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mittee or the number of persons by
which this Committe will be consti-
tuted are concerned, they should all
be Mushm brothers. That 18 quite
confistent with the prov.sions of
article 26 quoted above

Again, there is a certan flaw as
far as clause 4(1) (k) 1s concerned.
It reads.

“two members of the Municipal
Corporation of Greater Bombay tu
be nominated by the State Guvern-
ment of Bombay on the recom-
mendation of the Muslim members
of the Municipal Corporation ot
Greater Bombay”.

There 18 no procedure lsid down as
far as the recommendation 1S con-
cerned How many persons are 1o
recommend? If there is no unam-
mity among the members, what should
be the procedure?” Therefore, 1t s
necessary to lay down that the
Mushm members may nominate twu
members by a majority of votes If
this procedure 13 not followed I am
afraid there will be anomalics 1n
future

Then aga'n 1n regard to sub-
clauses (1) and (4) of clause 6,
there are various defects, and per-
haps, they will lead to rather an un-
happy construction in future Unde:
sub-¢lause (1), the Chairman is to
be elected by the members of the
Committee Then 1t 18 provded m
sub-¢tlause (4) that the Committes
shall elect from among 1its members
not more than two members to be
Vice-Chaimen, who shall exercise
such powers and discharge such duties
as may be determined by bye-laws
made m this behalf by the Com-
mittee The anomaly arises in this
way. According to sub-clause (13,
the Central Government may frame
the bye-laws or bye-rules by which
the ¢lection of the Chairmam is to
be regulated TUnder sub-clause (4),
the Vice-Chairmen are to be elected
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according to bye-laws framed by the
Committee The election of the
Chairman will be on onc day ana
that of the Vice-Cha rmen will be
on another When the Vice-Chair-
men will be vested with the power.
exercised by the Chairmsn I do not
know why the election of the Chair-
man and the Vice-Charrmen should
be on different dates and should be
governed by  different bye-law
framed by different bodies This 18
a contrast as far as these rules are
concerned

Mr. Speaker: The hon Members
will kindly remember that at this
stage the general princples accept-
fng or rejecting the Bill or the
grounds on which they feel that 1t
must be sent round for <irculation or
sent to the Select Committee should
be d scussed 1n general terms We
shall come to all the other things
when we take up the clauve-by-clause
diccussion It i1s only the general
principles underlying the Bill that
can be referred m a dwscussion on
the motion for consideration of a
Bill Further details nead not be re-
ferred to here

Shri Naldurgkar: These are matters
which I want to point out as far as
the interests of the Mushims are con-
cerned Again in clause 8(2) 1t
says

“No peson shall be ineligible for
nomination or co-option to the
new Comm ttee on the ground that
he 1s or has been a member of the
Committee”

I think there should also be some
restriction as far as the nommation
is concerned In view of the fact
that this 1s a purely religious matter
of the Mussalmans, I am of the opi-
nion that this B 1l should be circula-
2d to elicit public opinion thereon

Shri Mohammed Tahir (Knshan-
gan)) Sir, before I say a few word-
about my amendment for referring
it to the Select Committee, I must
congratulate the Government and
also the Minister m charge of the
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Bill that they have really felt the
need of the hour

I want that this Bill should go to
the Select Committee for one or two
reasons From the Statement of
Objects and Rearons, it appeurs that
formerly there were three Haj Com-
mittees Karach:1 Calcutta and Bom-
bay After Partition, Karach: went off
and only two remammed functioning
After sometime, Calcutta was also
discontinued Our country 18 such
a large country and people from
Assam Tripura and Manipur go to
Haj and all of them had to go to
Bombay You can very well imagine
as to what difficulties they are hav-
ing m taking this journey from one
end to the other This imposes a
great buiden on the railwavs also,
and 1s one of the causes of conges-
tion If the Calcutta Haj Committee
a'so remains functioning, people of
Manipur, Tr pura, Assam, Bengal,
Bihar, Orissa and some parts of
Eastern UP also can conveniently go
to Calcutta and sail for Ha) In the
usual course, I have personally seen
at Bombay at the Ha) time that
people come from such long distances
after a good deal of trouble There-
fore, I think it would be more con-
venient to the people of this country
to have at least two Haj Commuttees
at two ports so that they can sail for
Haj from these two places

As regards the constitution of the
Committee we have to give some con-
sidered thought

13.25 hrs.
[Mr DEPUTY-SPEAKER in the Chair)

Besides, this Committee has not
been give ample powers to look mto
the grievances of the pilgrims They
have many sorts of grievances and it
sometimes becomes very difficult for
the comm ttee to give rehef There-
fore, 1t 15 very necessary that some
sort of power should be given to the
committee so that it can be of help
to the pilgrims at the time of therr
saiing All these three points re-
quire careful and thoughtful consi-
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{Shri Mohammed Tahir]

deration which can be done, 1 hope,
it the Bill is sent to the Select Com-
mittee where we can sit and think
over the matter and then decide.
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“hree members of whom two
ghall be Shia Muslims”.
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Shri Ansar Harvanl (Fatehpur)
Mr Deputy-Speaker, S, I jomn my
friend, Shri Tariq, in congratulating
the External Affairs Mnstry for
bringing out this Bill This Bill has
demonstrated that the Government of
India, m spite of its being a comple~
tely secular Government, i1s not 1n-
different to the religious needs of
various commuuties Haj 15 purely
a religious wnstitution of the Muslims
In the usual course, the fate of the
Haps could have been neglected, but
here, the State looks after the
various aspects of the needs of this
population, and therefore, 1t deserves
congratulations for having brought
this Bill

Ha) 1s a great institution of the
Muslims It 1s enjomed on every
Mushim, who has means, to go once
in his hfetime to holy Mecca and to
perform Ha; It gives an opportu-
nity indirectly to the Mushims all over
the world to build up 1nternational
contacts and international umty
Therefore, purely from that wview-
pomnt, this institution deserves to be
encouraged and deserves to be pro-
moted

This Bill provides for a committee
only in Bombay As hag been re-
ferred to by a number of hon Mem-
bers here, let us remember that a
huge population of Muslims lhives in
the South, especially in Kerala, in
the Malabar district If we go
through the figures in regard to the
Muslims who go for Ha) every year,
we will find that a substantial
number of Musims go from that
area Therefore, it will be quite
useful if we make shipping arrange-
ments from the port of Cochin or
some other South Indian port for
these Muslims to be transported to
Jedda for performing the Ha) and 1if
we set up a commuttee at one of the
ports in South India

The port of Calcutta has been re-
ferred to It 1s true that after the
partition of India, the biggest chunk
of the area in which Musliims lived
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and who used to go for Haj has gone
to Pakistan They mostly use the
port of Chittagong today But here,
there 18 a huge population of Muslims
in West Bengal, Assam and Hyderabad
who prefer to use the Calcutta port
Therefore, the suggestion that Cal-
cutta port should also have a Ha}
Committee 18 quite sound and should
be accepted by the Government

At the same time, I support the
amendment of my friend Shn
Mohammed Tahir that the members
should not be elected only by the
Mushim members of the Municipal
Corporation of Bombay or, if the
committees are formed in Cochm and
Calcutta, by the Muslim members of
those tommittees When we are
elected to & Municipal Corporation or
to any legislature of a State or to
Parhament we are not elected as
Muslims but only as Indians I can,
however foresee the possibiity of
there being occasions when there 18
no single Mushm who 1s elected to
the corporation If that contingency
arises, the result will be that there
would be no one to elect anybody to
the Ha; Committee Therefore, it
should be more general ~nd 1t should
be laid down that they should be
elected by the members of the Corpo-
ration irrespective of the religion to
which they belong They may belong
to the Christian religion, they may be
Parsees, they may be Hindus and
they may be Jews India 15 »
country with a composite culture of
all religions and 1t 15 populated by
people belonging to hundrrds of reli-
gions Therefore, to discriminate bet-
ween the members of the Corporation
on grounds of religion 1s not sound.

With these words, I support thus
Bill, and I support the proposal of
my friend Shr1 Mohammed Tahir that
the Bill may be referred to a Select
Commuttee so that certain improve-
ments may be made In the end, I
again  congratulate the External
Ministry and the Government of India
for their concern for the Haj prigrims.
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Shrl Mohammed Tahir: On a point
of order, Sir, 1s my hon friend reply-
ing to the debate

Shri A. M. Tahir: I am not reply-
ing, I am addressing the Chair

Mr. Deputy-Speaker: Personal ex-
planation, as I have already said

v s G -l -l

8 g Wl U Wl
et S ol 2 W e gy
UeSy SBR] 53 g9l golehs o ) gae
e dale QB TS ] - e
>V IS gay plluey &
ceien el W o WIS s

o W ley el -l e
N e el e e
mutt Jed gy gk

ot wly & 5 pKage | (Ko5 Rune
o ol dady Wl 2 M s
- dped Ao,

NOVEMBER 24, 1959

Committee Bil 1460

o oS 3 Glempd-al b
&S AR sake oLk K Jh..S

O I R U
o e & ol a W

PN

vl PG -l -t ot
od oy @ & sale K RS
»e> ul..l—m,@d Y’ Ué,.!({
e ppt ity H S ol g¥'>
e ot el Pl &gl
WP art ot el pie - i I
B padl € wl ¥y ee 2K
& 2kl i o2 - a0 2K

Shri Achar (Bangalore): Mr
Deputy-Speaker, I want to refer only
to one aspect of the question I
heard some of the Members also
mention the names of Cochin and
Travancore As the speeches were
mostly in Hindi, I could not follow
Probably, they have mentioned the
pomt I would like to emphasise
this aspect of the question that this
Bill does not seem to contemplate
anything about the conveniences of
the pilgrims that go from South
Kanara, my district, from Malabar,
Cochin and Travancore side My
hon friend Shri Ansar Harvani

(M) also referred to this
question.
sft §o wo it (wTorqR) gLATT )

Shri Achar: I did not mean any
harm Excuse me if I have made a
mistake When Members from North
pronounce names, they make as many
mistakes as we do.

Shri S, M. Banerjee: We do more.

Shrl Achar: Have some mercy on
us.
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Mr. Deputy-Speaker: Why should
I be dragged into this contioversy?

Shri Achar: I was appealing to
Members to have some mercy on us
if we committed mistakes mn pro-
nouncing names.

1 was mentioning about this aspert
of the question. A considerabie
number of Haj pilgrims go from
South India, especially frora the West
coast There 15 a considerable
Muslim population in South Kanara,
in Malabar, Cochin as well as m
Travancore As the Bill stands,
there 1s only a Committee for Bom-
bay. I was not able to apprcciate
that position Arc wnot difficulties
and inconveniences felt by the pil-
grims that are travelling from
Mangalore, Cochin, Cahlicut and other
places?” I find there 1S not even
mention of having a member from
that side 1 would at least suggest
that this Committee must have rcpre-
sentation not only from Bombay, but
from other parts also, if 1t 1s not
possible to have a separate com-
mittee. If the Committee ean only
meet :n Bombay, I would, with all
humility submit that there may be
some sub-committees. A considerahle
number of Muslims travel from
Mangalore, from Cochin, etc 1 am
certain, it is a fairly big number
Probably Members from that side are
voicing the views and grievances of
the people from that side. As I said,
South Kanara district has a consi-
derable Mushim population. 1 wish
very much that some representation
at least is given in the Bombav
Committee or a separate sub-com-
mittee is appointed so far as the
West Coast area is concerned.

One point was rased, Ours being
a secular State, whether the Mem-
bers should be Muslims or non-
Muslims also should be there. I do
not think it is correct to bring in
this idea of secular or non-secular,
when we are considering the ques-
tion of certain specific diffculties.
We have got, for example, our
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Hindu pilgrims going to Badrinath or
Kedarnath Suppose we want to
have committees to look after their
comforts and conveniences, 1t 1s
usual to have only Hindu member.
in that committee. That does not
mean that there 18 any sort of dis-
crimmation It 1s persons who feel
the grievances, who feel the aifficul-
ties who can sympathise and who
know actuallv what those difficulties
are. It 1s thesc people who ought to
be in the Committee, who can help
them If a committee 1s set up to
help Hindu pilgrims gowngg to Banaras
or Badrinath or Kedarrath, tlere is
nothing improper in having only
Hindu members m such r~ommittees.
Of course, so far as 2fffial members
are concerned, I can understand—
persons to represent the Bombay
Corporation or the Bombay port
authorities of that naturc It must
be the officer—ex-officilo—~who be~
comes & member of the committee So
far as others are concerned, 1 felt
that, in a committee which has to look
after the comforts or conveniences of
Muslims, 1t 1s proper only Muslims are
put m that Committee, There is no
question of any discrimination there.
It 15 a particular grievance of a par-
ticular community, and it 1s people
who know what those facts are There
is nothing wrong if a Hay Committee
1s only composed of Mushims.

As I submitted, apart from every-
thing else, one thing that I wanted to
point out was that this committee
should not be only confined to
Bombay It may be that the largest
number of Haj pilgrimg go from Bom-
bay, but there are people going from
other parts of the country also. Espe-
cially I feel there should be represen-
tation from Malabar, South Kanara
and Travancore, because we have not
even got a proper railway connection
from Mangalore to Bombay They
have to go to the east coast and tra-
verse a long distance to come to Bom-
bay. So, for the convenience of those
pilgrims, it is necessary that in this
committee there must be representa-
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[Shr1 Achar]
tion from South Kanara, Malabar and
Travancore

Shri Narayanankutty Menon (Muk-
andapuram) Sir, I am very sorry
that 1n intreducing this amending Bill
to the original Act of 1832, Govern-
ment have not taken into consideration
even a small part of the real
grievances faced by the pilgrims who
go for Ha; From the statement of
objects and reasons, I find the only
business of Government 1n introducing
this Bill 1s the problem of disposing
of Rs 15,000 lying to the credit of the
Calcutta Port Ha; Commuttee and
nothing more has been taken into con-
sideration

While supporting this Bill, I submit
that Government should not be so
blind to the real problems facing pil-
grims who are gomng in large numbers
for Ha) every year During the last
session of Parliament, myself and Shn
A K Gopalan jointly tabled a Private
Member's Bill, which gives a reflection
of the real difficulties confronted by
the Mushms, especlally those who are
i the south It seems Government
have not cven considered the provi-
sions of that non-official Bill, because
once they decide to amend this Act,
I cannot see any reason why they
should close their eyes to all the
amendments required in the origmnal
Act 1 am sorry that Government
have not brought ;n what 1s necessary
m this Bill and the whole purpose of
the Bill seemg to be the disposal of
the msignificant sum of Rs 15,000 lying
to the credit of the Calcutta Commit-
tee

Incidentally, I shall refer to Shn
Tanq’s remarks, because I have also
given an amendment regarding the
election of members While we accept
the provision in the Bill that Muslim
members of the Bombay Corporation
should elect the members of the com-
mittee, we have gone a step further
by mtroducing an amendment that the
Muslim members of the Bombay Cor-
poration should elect Muslim members
themselves as members of the commit~
tee A criticism was made by Shri
“Tariq that this rung contrary to the
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spint of secularism accepted 1n India
We are very sorry we cannot agree
with that contention, because this am-
endment and also the acceptance of
the provision in the Bill have got
nothing to do with seculamsm If at
all, it 15 more i1n consonance with a
secular society, as accepted by the
Constituent Assembly and not contrary
to it It 1s a very easy affawr to talk
about secularism, but practising 1s
more 1mportant than profession of
secularism Because 1t 1s said that
Mushm members of the Bombay Cor-
poration should elect the members to
the Ha; Committee, Shr1 Tariq smells
communalism there and says 1t 1s con-
trary to secularism The Constitution
basically guarantees the religious and
cultural rights of minorities and 1t 1s
abundantly clear that the minorites
should have cent per cent say m their
cultural and religious affairs Any
attempt on the part of this House or
a State legislature to transgress upon
that freedom guaranteed by the Con-
stitution as far as cultural and religi-
ous affairs are concerned, 1s a t{rans-
gression upon the rights of the mino-
rittes guaranteed by the Con-
stitution It would not have been pos-
sible for Government or any hon
Member to introduce a piece of legs-
lation m which there 1s a provision
that to manage the affairs of Haj pil-
grims, non-Muslim members of a par-
ticular statutory body should elect
non-Muslim members to that commt-
tee So, that provision i1s completely
in consonance with the principles of
the Constitution and there 1s nothing
running against the spirit of secularsm
i this country

I will put before you the possibili-
ties whereby both the minonity and the
majority in this country have got com-
plete freedom to manage their cultural
and religious affairs There are so
many enactments m the States like
the Hindu Religious Endowments Act,
which provides that when a member is
nomnated to the Hindu Religious and
Endowments Board, the Hindu mem-
bers of the Legislature are the sole
electors of that body and that is also
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in consonance with the principle that
the cultural and religious rights of
minorities and majorities are to be
decided by either Parliament or the
State legislature So, 1t 1s 1mpossible
for us to say that there 1s nothing
wrong about that particular provision
that regarding the cultural and rehigh-
ous rights of the minorities, the majo-
rity should not have any say at all
It should be the unquestioned night of
the mnority to determine their cul-
tural and religious affairs Those who
talk about secularism in this context
transgress that right and we do not
propose to be a party to question their
nght to manage their cultural and
religious affairs

How the provisions of this Bill are
so mnadequate to meet the require-
ments of the Muslims has been point-
ed out :n a way by hon Members who
spoke in the begmnning There were
three committees in Karachi, Calcutta
and Bombay The Karachi Commut-
tee automatically got abolished after
partition, The Calcuita Committee
became defunct, even though statuto-
rily 1t was not abolished, because
Bengal was divided and East Bengal
went to Pakistan The amount of
Rs 15,000 lying to the credit of the
Calcutta Commuittee, which 18 non-
exmstent, 1s sought to be disposed of by
this Bill

Now, directly the question arises as
to why there were committees at
Karachi, Calcutta and Bombay at that
time It was because # large number
of Muslims went for Ha) pilgrimage
through the ports of Karachi, Calcutta
and Bombay XKarach: went outs:de
India, the Calcutta Committee became
defunct but the directly con-
nected problem of the large
number of Mushms going from
the south 1s not taken into con-
sideration Also, a large number of
Muslims from West Bengal also go
through the Calcutta port Now, this
18 a sort of compulsion upon the Mus-
Im population of India that they
should go to Bombay and use that port
only for Ha; There are 2 million
Muslims in Kerala today and every
year about 15,000 to 20,000 Mushms go

AGRAHAYANA 3, 1881 (SAKA) Commttee Bill 1466

for Ha) Most of them, except a few,
are poor Muslims First of all they
will have to find out Rs 500 or
Rs 1,000 and then 1n addition, they will
have to find Rs 250 to go to Bombay
Then, they have to travel in the heavi-
ly crowded third-class compartments,
when there 13 so much congestion in
that particular season Then, they
have to go and stay in the over-con-
gested city of Bombay They cannot
get even a small room 1n a hotel Most-
ly they sleep on the pavements in the
name of Haj

When one Mushm goes on pilgri-
mage, the entire famly travels to
Bombay and he 1s seen off at the port
So, the entire family sleeps on the
streets of Bombay and returns
That 1s the miserable situation of Mus-
Iim people In spite of the fact that
there 1s a major port in Kerala, viz.
Cochin, it 13 not allowed to be used
by pilgrims going for Haj pilgrimage
for gomng to Jedda

14 hrs.

Apart from this, there is another
racket also and I am surprised Gov-
ernment did not see it In Bombay,
there are certain monopolistic shipping
firms who only are given Licence to
run their shups for this pilgrimage
from Bombay to Jedda Why should
this monopoly be not broken? Because,
these shippers are fleecing the poor
Mushims by dictating fares, dictating
terms and conditions for thewr being
taken from Bombay to Jedda I sug-
gest that the monopoly by the shippers
in the transport of pilgrims from Bom-
bay to Jedda should be broken and
more licences should be granted from
Bombay to Jedda for running ships on
a competitive basis wherever pilgrims
are to be taken, so that there will be
more of facihities and cheaper fare for
the pilgrims That 1s regarding Bom-
bay

Another important suggestion 1s
this why not the Government con-
sider running ships from Cochin also?
Cochin has got a major all-weather
port, and a better port in the sense
that 1t 13 not congested Cochun and
the neighbouring towns can accommo-
date any number of Muslhms that are
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coming from Kerala, Madras and even
Mysore It has got plenty of accom-
modation, and the cost of living there
1s less than that of Bombay and so
these peop.e who are going m pilgri-
mage from Southern States, included
in the Southern Zone, should have
facilities to go from Cochin port.
Therefore, the Government should
certainly accept the amendments intro-
duced 1n this House and a committee
should be appointed for Cochin also.

The difficulty of the Government
will be, not 1n appointing a commuttee
at Cochin, or n not appointing a com-
muttee at Calcutta The whole basis
of thes Government's stand on this 1ssue
1s that Government 1s not prepared to
burst the racket that 1s gomng on n
Bombay, which 1s monopolising the
entire Haj pilgrim traffic, I ask the
Government: what 1s the difficulty in
running ships from Cochin to Jedda®
What 1s the difficulty 1in granting more
licences for plying ships from Bombay
to Jedda? If more licences are grant-
cd, there will be more competition,
more accommodation for the pilgrims
and cheaper fares Why don’t you
grant more licences from the next
season onwards” Then, just over two
million Muslims will be thanking you
for better accommodation, better cur-
tailment of the difficulties and better
pilgrimage transport facilities I pos-
sibly cannot find any reason why Gov-
ernment should stand in the way of
granting more licences

The position 1s the same in Calcutta
In Calcutta there was a committee and
ships used to be run, Even now they
are running Just because that parti-
cular committee did not work after
1948, the Government is forgeting the
fact that thousands of Muslims are
going from Calcutta to Jedda. This
is not a party question; no pohtics is
involved; it is only a reality against
which the Government 1s shutting out
its eyes. When thousands of people are
going from Cochin, Calcutta and Bom-
bay, the Government should select at
least the three major ports, because
the majority of the Muslims are pas-
sing through these thres ports. Let
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the committee be formed in all these
three major ports. Then there will be
an easing of the situation and the main
difficulties confronting these pilgrims
can be taken away, I hope that the
Government will accept at least that
part as 1t will give great rehef to &
large number of Mushims.

Then I come to another poimnt. My
friend, Shr1 Achar, wanted that sub-
committees shou'd be appointed, I do
not think 1t 1s po<sible to incorporate
in this Bill sub-committees, because,
unless  statutory commitices are
appointcd 1in each port, and there is
a plan for running ships and also
having pilgrim centres there, unless
that policy s accepted by the Govern-
ment, 1t will not be possible to 1incor-
porate that in this Bill

It 15 aiso surprising that the Govern-
ment makes an observation 1n the
Statement of Objects and Reasons*

“Further, all pilgrim traffic to
Saud: Arabia, Iraq and Iran 15 now
centralised at Bombay

It 1s a vely peculiar state of affairs,
a very interesting state of affairs.
When the Government closes the ports
of Calcutta, Madras and Cochin, and
all other major ports for pilgrim traffic,
it 1s 1n the Government's own power
to open those ports After closing
those ports they now say that the
entire traffic 1s centralised in Bombay,
What prevents the Government from
opening these ports for pilgrimg and
reducing the congestion in the Bombay
port? Now, all the pilgrims, irrespec-
tive of the place from which they
come, have all of them to go all the
way to Bombay to get a ship to Jedda.
Why should the entire pilgrim traffic
be concentrated m the port of Bom-
bay? Therefore, the reference to that
in the Statement of Objects and Rea-
sons is unrealistic. It is their own
creation which they can remove by
appointing committeeg in other ports.

There is another important problem,
Now they seem to be very much con-
cerned with these Rs. 15,000 lying to-
the credit of the Calcutta committee.
The situation actually is that the way
in which these pilgrims go to Saudi
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Arabia 1s very disgraceful and shame-
ful We must remember that they are
gomng there as Indian citizens For
the last so many years I have heard
sorrowful tales from the mouths of
pilgrims who have gone there, whose
relatives have died in the roads with-
out even a glass of drinking water
when the temperature wag something
between 127° to 130°F What has the
Government of India been doing?
‘What has the External Affairs Minis-
iry been doing when thousands of our
brethren are dving like this in that
country 1n the burning cimate without
even a glass of water to drink? They
are treated just hke ammals m those
countries

Some Hon Members No, no

Shri Narayanankutty Menon I can
produce before this House sworn testi~
monies of Muslims who have gone
there whose relatives have died
because of want of medical attention
in that country without getting even
drinking water Even their dead
bodies could not bc disposed of The
Mushm pilgrims fiom Kerala have
told me this

Mr Deputy-Speaker
has gone there himself

[ thought he

Menon I
It 1s 1mpossible for

Shri Narayanankutty
have not gone
me to go

Therefore m, suggestion 1s that the
Government of India should give more
attention 1w forming commuttees,
instead of al owing the pilgnms to
concentrate the port of Bombay Also,
they should pay more attention to the
welfare of these pilgrims even after
reaching Jedda when they travel 1n
Saud: Arabia So, I appeal to the
Government, firstly, that they should
grant more licences for ships of our
own from the ports of Calcutta and
also Cochin and that they should
amend this Bil] for constituting com-
mittees m the thres ports and that
they should see that more amenities
are given to them and that they are
looked after very well m Saud: Arabia
when they reach there
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I have spoken about the Mushms of
Kerala and the difficulties that they
are encountering in thewr Haj pigrm-
mage A large number of them wish
to go there, but 1t is impossible for
them to go today because posaibly they
cannot make Rs 100 or Rs 200 more.
Therefore, I expect the hon Minister
to accept the amendments mtroduced,
because there 1s no statutory provision
required for granting licences for the
ships The amendments tabled 1n this
House for the constitution of statutory
committees 1n those ports can be
accepted The other one 18 a question
of procedure, and there cannot be
anything which could stand in the way
of the Government in accepting those
amendments Therefore, I hope that
the basic necessities of these pilgrims
who go every year will be understood
by the Government, and the amend-
ments accepted so that the whole pro-
blem that 15 before the Government
today can be dealt with, not m a
plecemeal way but in a whole way,
and we can find out a satisfactory
solution of the whole problem that 1s
confronting the Haj mlgrims

Shri D C Sharma (Gu-daspur) Haj
1s an mstitution and a umique mnstitu-~
tion 1 do not think there 1s any
mstitutzon hike that in any part of the
world 1 am speaking on this Buil
because I am reminded of my wvillage,
Daulat Nagar, in the district of Gujrat,
Punjab, where every year we used to
find pilgrimg going on their Haj pil-
grimage Those pilgrims were given
a very hearty send-off by their Hindu
brethren 1 also occasionally, took
part in those functions I am also
reminded of the send oft at Lahore

Mr Deputy-Speaker: ‘“<end off”’ or
“sent off”?

Shri D C Sharma Send off I am
reminded of Lahore where the Mushm
pilgrims were given receptions and
send offs jointly by their Hindu and
Muslim friends 1 remember seeing
off some of them at the railway station
of Lahore This has been a cause of
cementing the Hindu-Muslim rela-
tions It has been a source of bring-
ing together Hindus and Muslims ia
villages and in cities also



1471 Hoj

[Shri1 D C Sharma]

So, I welcome thus Bill and I am
glad that the Government of India 1s
undertaking a legislation of this kind
But my feeling 1s that 1t 18 not doing
well by abolishing the two hay com-
mittees and having only one Haj Com-
mttee 1n 1its place Formerly, before
India was divided, we used to have
three hay committees, m Bombay, Cal-
cutta and Karach1 Now we are going
to have only one hay committee I
believe that this 15 going to be very
hard on pilgrims I join my feeble
voice with the strong voices of all
those hon friends, who have said that
there should be similar haj commttees
m Calcutta, Cochin and Madras 1
think this will be a very useful way
of providing facilities for our Mushm
brethren to undertake this holy pilgri-
mage.

Now, there may be some difficulties
in the way of the Government But I
believe those difficulties must be over-
come It 1s no use giving Bombay the
monopoly of this kind of traffic, if I
can use that word It 15 no use cen-
tralising everything in Bombay for
this purpose It 1s no use making
Bombay the focal point for all the pil-
grims from all the parts of India I
think this thing should be dispersed
regionally in all the different parts of
the country There should be equit-
able dispersal so that a pilgrim from
the south of India or a pilgrim from
the central part of India or a pilgrim
from any other part of Ind:a 1s not to
incur additional expenditure m going
to Bombay

My second powint is that I do not
agree with my hon friend, Shr1 Menon,
when he talked about hardships of the
pilgrms in that strain  He was try-
ing to paint a very dark picture and
I do not think that he was justified in
doing so But 1t 18 his business always
t0 overdraw such pictures for one
reason or other But all the same

An Hon. Member. Whose business?

Shri D. C SBharma: The business of
Shn Menon But all the same I would
submit very respectfully that our
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Ambassadors—I think we have an
Ambassador 1n Saudi Arabia now .

Some Hon, Members: Yes, yes We
have Shrn Kidwai 15 there

Shri D. C. Sharma: I think that all
our Ambassadors m Saudi Arabia,
Iraq and Iran should be alerted pro-
perly and should be told that one of
their great duties 1s to look after the
welfare of these pilgnms, very
thoroughly and very conscientiously
The kind of stories which Shm Menorr
told have not come to my notice and
they are not correct But all the same
I would say that these Mushms, who
go for this holy pilgrimage from our
country should be taken not only as
pilgrimg but also as our ambassadors
to the holy place, spreading the mes-
sage of goodwill amongst all the Mus-
lims of the world If they are proper-
ly treated 1if they are given proper
facilities I think they will be the best
friends of India so fa; as the Muslim
world 1s concerned

There aite some other pownts which
1 want to make and the first point 15
this I find that the committee 1s over-
loaded with exr-officto and nominated
members Now I have no objection to
ex officto members and nomunated
members but I think in a business of
this kind the elected element should
have a greater say So, I would sug-
gest respectfully that we should
increase the element of election for
these committees

A pomt has been raised by some
hon friends of mine that 1t 15 not con-
sistent with the secular objectives of
the State that the Mushm members of
the Municipal Corporation of Greater
Bombay should elect Muslim members
of this coonmittee Now, to that some
reply has been given by Shn
Menon He thinks that 1t 1s perfect-
ly 1n keeping with the objectives of
a secular State that this thing should
be done I think I do not mean by
a secular State what he means or
what he tries to mean so far as this
thing 1s concerned My feeling 1s that
we should make use of these com-
muttees for disseminating goodwill
amongst the different religious
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sections of our country. We should
make use of this committee for ex-
tending the scope of our religious sym-
pathies. We should give people the
impression of oneness. We always
talk of the fundamental unity of re-
ligion. We should give people a feel-
ing of brotherhood of man, the feel-
ing of unity of all religions, the feel-
ing of being one so far as the great
religions are concerned. I think a
Hindu should not be found wanting
in paying homage to Islam or to the
Prophet of Islam, and a Muslim
should not be found wanting in pay.
ing homage to other religions. We
all do that. Now if you keep these
things in water-tight compartments
and in denominational compartments
I think the mischief is done. But
it is the outlook of us all that is res-
ponsible for this. I do not blame the
Muslims for this. I do not blame the
Government for this. Somehow things
are happening like that. The Sikhs
want to live in one compartment.
The Hindus want to live in one com-
partment. The Muslims want to live
in one compartment.

An Hon. Member: All of us want a
first-class compartment.

Shri D. C. Sharma: Some of us do
not come always together. I think
we should promote unity through our
religious observances, our religious
practices, our religious institutions. I
think this should be the objective of
our secular State. But perhaps the
time is not ripe to do so and there-
fore this trouble is arising. But 1
think we should not lose sight of this
objective which is the only useful ob-
jective for building up of a great and
unified country.

I find in this Bill something said
about the inspection of pilgrim - ships.
[ am very glad that it is going to be
done. But I would suggest to the
Committee that they should try to
make this inspection as tight as
possible. I am told that some of these
companies which run these ships do
not show much of social conscience.
They do not show much of that kind
of feeling for these pilgrims which
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they should show. I believe that
some kind of punishment should have
been provided for against those ship-
owners and companies who do not
fulfil the proper and legitimate needs
of these pilgrims.

I feel that the Haj Fund is going to
be very, very limited. I do not know
as to what the fees are going to be
and what the sums are going to be
which are going to be realised from
the effects of diseased pilgrims. All
this seems to be something which
does not meet with my approval.
1 feel that the Government should
have set apart a sizable sum for this,
and given here the maximum sum
that it is going to give. As it is the
Haj Fund is left as vague as possible.
My feeling is that the Haj Fund
should have been properly defined and
we should have been told how this.
fund is going to accumulate and how
it is going to be used.

In clause 16 I find that we have
made provision for an executive
officer. I like it but I think in a Wel-
fare State you need not only execu-
tive officers but also welfare officers,
and 1 believe that in this clause we
should have provision for a welfare
officer to look after them. These
executive officers only give orders. T
do not object to their giving orders,
but they are sometimes more keen on
showing their authority than on ren-
dering service. These pilgrims are
going on a great mission and I believe
that their interests will be served
more by welfare officers than by exe--
cutive officers. Therefore, in the Bill
we should provide some kind of use
for welfare officers also.

I think there is some hurry with
which this Bill is being passed. Other-.
wise, the Bill could have been sent to
a Select Committee and some of the-
suggestions that I have made and
others have made could be incorpora--
ted in this Bill. However, I hope,
as I always hope when I am speaking
on a Bill, that the Government in its
wisdom and out of its experience will’
bring forward an amending Bill as
soon as possible incorporating some of.
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our suggestions and also making use
of some new suggestions

With these remarks I support this
Bill, and I send my hearty good
wishes to all those pilgrims who do
this great and noble thing and to
whose lot 1t will fall to perform this
Journey

An Hon Member: The hon Minis
ter 15 not present

Mr Deputy-Speaker: Theie 1s one
hon Minister here

Shri Narayanankutty Menon* What
time 15 allotted for the first reading
may we have some 1dea”

Mr Deputy-Speaker. At about 230
1 will call upon the hon Minister

Shri Gulam Mohideen (Dindigul)
1 am speaking as one who has exper-
lenced the difficulty of the Maj-going
people, because last year I went to
purchase tickets for mv relatives to
£0 to Hay As Shri Menon has point-
ed out, the monopoly being given to
& company, 1t does every havoc there
We are not even allowed to purchase
tickets m the ordinary way They re-
serve seats before hand and they do
all sorts of mischief For example,
the first day when I went they said
the booking was closed The next
day people who came after we came
got tickets, and the day after that
they again said that the booking was
<losed So, the monopoly of the
company should be avoided More-
over, as Shr1 Menon pointed out, the
Bombay people do big business also
So as far as possible competition
should be introduced and any company
that can run a shop on this hine should
be given a chance

More people from the South go to
Ha) because there are large facili-
ties and generally in the South they
are more religious minded Bombay
‘being for off place from the South,
they experience difficulty They do
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not know the language, and there 18
no one to help them Even if they go
there, preference 1s given only to
Bombay people So, ag far as possi.
ble, centralisation of this kind should
be avoided Since Cochin 15 a good
port from where shipg can go to
Jedda, arrangements can be made
by the Government to see that passen.
gers from the South go from Cochin
and thus fulfil their pilgrimage I do
not seec any reason for making Cal-
cutta a port for pilgrims because 1t is
a long way off, and people may find
1t difficult Cochin and Bombay can be
made the places for the present
from where pigums can go te
Jedda I would have myself tabled
an amendment but for Shr1 Menon’s
amendment I quite welcome the 1des
of making Cochin a secondary port
because the cost of hiving in~Bombay
1s very high and the pilgrims have t¢
spend a lot of money there even for ¢
short stay, though some people hav¢
donated sarais for these pilgrims So
to avoid the difficulty of languag
and this high cost of Bombay to th
pcople of the South Cochin can b
made a port for this purpose

Now, representation 1s given only ¢t
Bombay, but 1t 15 not only the Bom
bay people who are going Facilitie
are needed for passengers from a
parts of India So I have tabled a
amendment that representation shoul
be given to each State In car
Bombay 1s made the only port, «
least representation should be give
to all the States If not to all tt
States, at least the people from
South should get preference becau
they do not know the language
Bombay and they experience har
ships, and arrangements may be ma:
at Madras or any other importa
place in the South so that the peop
from the South can get the fac
ties If Cochin i1s made a port a
if facihities are given for travellr
from Cochin, I do not thank the oth
things are needed Anyhow, rep:
sentation should be given on t
committee for all parts of the cou
try
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8o, 1 welcome this Bill and 1 em-
that Cochin should he
for this purpose, and repre-
tion sholid be given to the
Btates.

Shri Menon might have heard of
experience of some people, byt 1
told by thosg who go to Haj

Guently that the Government of

Saudi Arabia and our Government
are taking proper steps to see that
all facilities are given to the pil-
qiml. Of course, we require more,
and any facilities that are available
shay be utilised. Anyhow, I thank
the Saudi Arabia Government for
taking proper steps to give facilities
to our Haj Pilgrims

Drx. Melkote (Raichur): I shall be
wvery brief. 1 congratulate the Kxter-
nal Affairs Ministry for Dbringing
forward this piece of social legisla-
tlon, as I call it, at this juncture
Government look at this matter not
from the point of view of a particu-
iar community but from the point of
view of people going to pilgrimages
maybe to Banaras, maybe to Haj or
maybe to any other place. From that
paint of view, it becomes the duty of
Government to legislate for the com-
fort of the citizens of India, and 1
believe it is in that context that the
Government of India have brought
forward this piece of legislation

Normally, I would have supported
every word of this legislation, but 1
personally feel that there are one or
two matters on which Government
have possibly tried to satisfy the sen-
timents of the Muslim community
ghd have not been wise in including
certain provisions. I could very well
understand the members of the
Muilim community being represented
i1 the commit'ees in order to air

views. And as it is, the com-
shittee does not consist entirely of
Muslims; it consis's of various other
groups as well; and Muslims who
would be chosen could be choven
ger by noinmation if they fail to
#4 in by election. But this kind of
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election of two Mualtms by the
Muslim community js the most obno-
xjous thing one could find. No one
would have oi_;jec'im ta Muslims
being elected by the Myslims, proyi-
ded they always elect people of the
type of Shri M, H. Rahman or pecplp
of his type who have a dreadth pf
vision to see things. But gener
speaking, the people wha go op

are people who are aged enpugh, whe
have lived in this world and who are
trying to find out the angwer to the
question. ‘From here did we come?
Where are we going hereafter aftur
this life is ended?® These are people
who try to go on pilgrimages in »
very orthodox manner; they want 9
perform Haj pilgrimage in the moat
erthodox manner, Aund every facilily
for that should be created and should
be given to them. I have ng objection
to that. But if we say that Muslims
should elect Muslimg there, then it
would happen that usually the fana-
tical elements will come in there,
and anything that would be dane
would not satisfy those fanatical ele-
ments, Who could say that that
should be avoided, and generally
speaking, only very good Muslims
would be elected, then I have no ob-
jeotion to Muslims electing Muslimg
alone.

Similarly, in all committees set up
under this type of secial legislation,
maybe for the Hindu, or maybe Sikh
or maybe anything else, I personally
feel that this idea that Hindus should
elect Hindus only or that Muslims
should elect Muslims only, or that
Sikhs should elect Sikhs only is very
obnoxious; I object to that. It should
be applicable to every community. I
do not see why a Muslim should not
be a member of a committee to run a
Hindu temple or any other place
Such things have happened in Hydera-
bad, and 1 have had occasion many
times, as Shri D. C. Sharma himself
has poin‘ed out, to send many of
these Muslim brethren of mine to
Hfaj, and welcome them back again.
It is a very big event in their life.

In the past I had heard of pilgrims

Y

going on Haj suffering a Iot in the
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ships I understand timt recently, a
good deal of improvement has taken
place, and many of those sufferings
are not there It i1s up to Govern-
ment to find out what the difficulties
are and to remove every bit of it, so
that when pilgrims with certain
psychological temperaments are satis.
fied that their spiritual needs and
therr sentiments have been attended
to up to the last iota, and that he
goes there happy and comes back also
happy It 1s necessary to attend to
their needs For that purpose, 1t is
not who 1s elected that counts, but 1t
1s the attitude of the persoa elected
that counts The person who 1s
elected may be a Hindu or may be a
Sikh or may be a Chiistian or may
be even a Jew or anybody else, but
he must have the breadth of vision to
attend to the spintual needs of the
community equally so any Mushm
may also have the brcadth of wvision
to attend to the needs of the Hindu
community completely

Therefore, I have objection to this
aspect of the question, namely of
Muslims electing two Mushims to re-
present them It 1s from the point of
view of secularism that 1 fcel that
Government, while attending to the
needs of the Mushims or of the Hindus
or others, should not bring forward
this kind of legislation W¢ can
settle this matter 1  any other
manner, but I feel 1t should not be
done in this manner

Some of my brethren have voiced
the fecling that the question of giv-
ing the monopoly of this to a part:
cular shipping company 1s one of the
most obnoxious things Those who
are rich and who want to go on Haj
may be able to satisfy the black-
market and pay any bprice and go
there But there are also many poor
people who go with the same kind of
a feeling on Haj, and 1f they have no
money, they are not bemng attended
to properly

80, if the monapoly 1s removed
and more committees are set up al
the different ports, many of these
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difficulties encountered by the pxlninu't
may be removed 1 personally feel,
therefore, that more commttees should
be set up in ports hke Cochin, or
Mangalore or Madras or Ca.cutta, and
many more ships may be permitted
to carry these pilgrims so that many
of the obnoxious things that are hap-
pening today may be removed

I have nothing more to add I per~
sonally feel that this measure 1s most
welcome at this juncture, and I do
hope that the Minwntry will pay
attention to what I have said

Shrimati Lakshmi Menon. Unfor-
tunately, I was =0t here during the
debate and, therefore, | dcpend on
the points that have been supplied fo
me and also the amendments which
have been proposed

To bcgin with, I shall deal with
the question of 1eferring this Bill to a
Select Committce Hon Members
would have¢ known by this time the
very restricted scopt of this Bill
There 1s no need for eliciting publie
opwnion or to delay the Bill further
by following any of thosc proce
dures This 1s only an amending
Bill Fiom the Statement of Objects
and Reasons you will find that the
purpose of the Bill 15 very simple
The original Bill had to be amended
becausc of the Paitition of the coun-
try and because of ceitan other poli-
tical circumstances We wanted to
channelise all pilgrim traffic visiting
the countries mentioned m the Bill
mn such a way that {he maximum
amount of amenities could be provid-
ed to them under proper supervision
and control That 1s why you will
find that only Bombay has been
chosen as the port of embarkation
for these places of pilgrimage There-
fore, I do not see any reason at al}
why we should delay the Bill further
by referring 1t to a Select Committee

Secondly, what 15 the total popuila-
tion affected by this Bill? Last year,
which was the peak year, we had
19,000 pilgrims
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Shrl Narayamankutty Menon: How
marny from Kerala State?

Shrimatf Lakshmi Menon: I have
not got the figures here, because we
are not legislating for the pilgrims
from Kerala or for the pilgrimg from
Bengal or Kashmir or anywhere else

Shri Narayanankutty Menon: What
13 the proportional figure?

Shrimatli Lakshmi Menon: The port
of embarkation is Bombay, and the
concentration 1s at Bombay If the
hon Member wants the figures for
the various States, I can supply, but
as far as this Bill 1s concerned, 1t 18
not at all necessary to refer this Bill
to a Selcct Committee or to accept
Shr1 Narayanankutty Menon’s amend-
ment that we should have so many
Port Ha; Committees 1n Cochin, Cal-
cutta and other places It may be
a very popular suggestion, but it 1s
not a feasible suggestion, considering
the fact that only a very few pilgrims
have been going from those areas

st W (fafdiz): aras
MNP I F |
it g e JB D e (4]
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Shri Narayanankutty Menon: The
hon Minis‘er has no idea of the

number of pcople going from Kerala
every year

Shrimati Lakshmi Menon: [ dare
say that the number 1s small though
I may not be in a position to give
my hon friend the actual figures
Let not my hon friend put words
into my mouth which I have not said

Mr. Deputy-Speaker: Because the
total figure was 19,000, therefore she
comes to the conclusion that from one

part it must be less

Shri V. P. Nayar (Quilon) That
was only for one season.

Shrimati Lakshmi Menon: Fewer
people come from one part than from
other parts
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Government do not consider 1t
necessary to refer the Bill to a Seleet
Commuttee or to accept Shri Naraya.
nankutty Menon's amendment sug-
gesting that we sghould have so many
othey Haj Commuttees

As I had pointed out 1n my opening
speech, the purpose of the Bill is very
simple and 1s a restricted one Origi-
nally, we had three ports of embar:
kation, but now those have been
given up Now, the purpose 1s to
centralise everything through Bom-
bay, because Bombay 1s the port of
embarkation, whether 1t be by boat or
by air

Shri Mohammed Tahir: I want {o
ask the hon Mmister whether the
pilgrims are meant for the Ha; Com-
mittee or the Hay Committee for the
pilgrims We must sec to the con-
venlence of the pilgrims Pilgnims
coming from Assam or {rom Bengal
or fiom Tripura have now got to go
to Bombay Why should they take so
much of trouble? The hon Minister
does not appear to reglise the incon-~
venience that thosc people would be
put to in undertaking such a long
journey on the raillways These are
very troublesome things Therefore,
we want that at least one port of
embarkation should be Calcutta, so
that the people from Assam, Bengal,
Bihar etc can go to Calcutta and
sall from that place without diffi-
culty

Shrimati Lakshmi Menon: 1 think
the hon Member must by now know
whether the Haj Commttee Bill is
for the pilgrims or the pilgrims are
for the Hay Committee Bill The
entire purpose of the Bill and all the
things that have been stated in the
clauses must have indicated to the
hon. Member that the Bill is for pro-
wviding for the conveniences and
amenities of pilgrims. The very fact
that the Calcutta Hay Committee had
to be given up just because there
are not enough pilgrims going through
Calcutta after the partition of Bengal
—they have gone by some other route,
via Chittagong or other places—
shows that Calcutta had ceased to be
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[Shrimati Lakshmi Menon]
a port of embarkation for this pur-
pose. Then I would ask the hon.
Member, who is so concerned about
the pilgrims from Tripura, Manipur
and Assam, to tell me how many
pilgrims went last year from that
area. He wants all the amenities that
are provided at Bombay to be provi-
ded in Calcutta when there are hard-
ly a handful there.

Mr. Deputy-Speaker: Those figures
should have been better provided by
the Minister.

Lakshmi Menon:
number was

Shrimati
the total

I said
19,000.

st wary o fedr wfiwT @y,
gz uF (e famt @7 | o A Sl an
maw & 0% A dme e s &
qaTg HGd ¥ SqTET AN BT AT S
g | SITTAT gF FIA gl g0 AT
qAE " AT F | WIF Lo FATT IAAT

qITTE TS a7 AL ere F M HT

~ -~

T F g9 & (A0 7T qro A &
arate R @ETA 0 CY gL § w9 HE
N1 ‘2T gw F4 wmEe” | agd
I AR ST

e alo }.ﬁ.\m’ dﬁié_:_ i J,él;]
¢~ P N WO ) S e
C‘,s.uﬁ, &S 2 r;—!%ﬁ 535

& dal

o o
sasd ey yl ek
.uéb il; ,S @& LJ’.’

Jiv 9 5l -y O] L b

soly

’.3 80’-_.{5

Jud cgae g5 Slayd olaas §
B g e ol oyl SR e
JUud cpae clons S 8y Jly S
- R e FS o 5o MO gae
e e A I !

[- w0 il Sy

NOVEMBER 24, 1959

Committee Bill

IYTERAX FZNTT : 7 I AT L& AL
FT T § MT AT 58 @& F Yo, ¥y
gy wg 7

He was under the impression that the
figure mentioned by the hon. Member
was 90,000. So he said that 40,000 or
45,000 were from West Bengal.
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Shri Gulam Mohideen: More people
are going from the south than from
the norta.

Shrimati Lakshmi Menon: As it is,
the people who go to Haj know the
dificulties that we have even for ar-
ranging transport from Bombay by
ship. Not only that. We have to have
welfare committees, not only a central
welfare committee but also a welfare
committee at the port of embarkation
to look to the conveniences and ameni-
ties. Most of these people who go
there are also illiterate. So we have
to see that they are not exploited by
the shipping companies. All care has
to be taken in order to make the traffic
easy and convenient for the pilgrims.
Therefore, I beg to differ from the
mover of the amendment which says
that we should have Haj Committees
in Cochin, Calcutta and I do not know
which other places.

Shri Narayanankutty Menon: The

amendments are not moved.

Mr. Deputy-Speaker: She can anii-
cipate.
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- Shrimati Lakshmi Menon: All the
amendments are here, whether moved
or not. I only anticipated them.

So I will confine myself only to the
amendment for reference of the Bill
to a Joint Committee—I am sorry, the
amendment for reference to a Select
Committee.

Mr. Deputy-Speaker: It is for her to
choose.

Shri Mohammed Tahir: There is an
amendment for reference to a Select
Committee. If the hon. Member wants
to have a Joint Committee, it can be
so.

Shrimati Lakshmi Menon: I have al-
ready said that Government will not
accept the suggestion to refer the mat-
ter to a Select Committee and have
given my arguments in support of that
stand. Therefore, Government can-
not accept it.

Mr. Deputy-Speaker: I shall now
put amendment. No, 1 to the vote of
the House.

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3lst December,
1959.” (1).

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put amendment No. 2 to vote.

The question is:

“That the Bill be referred to a
Select Committee consisting  of
Shrimati Lakshmi N. Menon, Dr.
Syed Mahmud, Shri M. Hifzur
Rahman, Shri Abdul Latif, Shri
Amjad Ali, Sheikh Mohammad
Akbar, Shri J. M. Mohamed Imam,
Shri Diwan Chand Sharma, Shri
Jiyalal Mandal, Shri Frank
Anthony, Shri Ajit Singh Sarhadi,
Shri Ansar Harvani, Shri A, M.
Tarig, Shri M. Gulam Mohideen,
Shri Joachim Alva, Shri S. M.
Banerjee, Shri M. Thirumala Rao,
Shri K. R. Achar, Shri Mool
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Chand Jain, Shri T. C. N. Menon,
Dr. Ram Subhag Singh and the
Mover, with instructions to re-
port by the first day of the mnext
session”. (2).
The motion was negatived.
Mr. Deputy-Speaker: The question

“That the Bill to establish a
Committee in the Port of Bombay
for assisting Muslim pilgrams to
Saudi Arabia, Syria, Iraq, Iran
and Jodran and for matters con-
nected therewith be taken into
consideration”.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause consideration
of the Bill.

The Question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill

Shri Narayanankutfy Menon rose-

Mr. Deputy-Speaker: Before put-
ting the clause to the vote of the
House, I was looking round. No hon.
Member stood up to move his amend-
ment. Shri Narayanankutty Menon
was making up his mind. He could
not be certain about it.

Shri Narayanankuity Menon: The
difficulty is that in the order paper it
is not shown what the page number
and line a particular amendment
refers to.

Mr, Deputy-Speaker: Bui the clause
number is shown against it.
Clause 3-(Incorporation of Haj Com-
mittee)

Shri Narayanankutty Menon: I beg
to move:

Page 1, line 18,—

for “Committee shall be a body
corporate” substitute “Committees
shall be bodies Corporate”.  (22)
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Mr. Deputy-Speaker: I shall now
put this amendment to vote,

The question is:
Page 1, line 18,—

« for “Committee shall be a body
corporate” substitute “Commuttees
shall be bodies Corporate”. (22)

The motion was negatived.
Mr Deputy-Speaker: The question

“That clause 3 stands part of
the Bull”.

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4 (Composition of the Com-
maittee)

Shri Narayanankutty Menon: I beg
to move:

Page 2, line 20,—
for “two” substitute “four”. (24)

Page 2,—
for line 21, substitute—

“to be elected by the Mushm
memberg of that Assembly”. (25)

Page 2, lines 23 to 25—

for “to be nomsnated by the
State Government of Bombay on
the recommendation of the
Muslim members of the Municipal
Corporation of Greater Bombay"
substitute “to be elected by the
Muslim members of that Corpora-
tion”, (26)

Page 2, line 30,—

after “nommation” mngert ‘“and
election”. (27)

Shri Mohammed Tahiz: I have
amendments Nos, 35 and $8. With
your permission, I will move both
these amendments but in amendment
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No, 86 I will move only (n) and ‘not
(m). So (n) actually becomes (m).

I beg to move:

Page 2, line 21,—

add at the end—*“on the recom-
mendation of the Muslim mem-
bers of that House”. (35)

Page 2, after line 29, add—

(n) one member to be nomin-
ated by the President, Jamait-
Ulme-Hind” (36).

Mr, Deputy-Speaker: These amend-
ments are now before the House.
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Shrimati Lakshmi Menon: The hon.
Member has already suggested a
name. That can be included in jtem
(g) under which two members are to
be nominated by the Central Govern-
ment. The suggestion made by the
hon. Member wnll be taken notice of
without actually including the name.

Shri Mohammed Tahir: The nomin-

ation will be made by the Govern-
ment?

Shrimati Lakshmi Menon: Under
item (g) two members are to be nomi-
nated by the Central Government.

Mr. Deputy-Speaker: They will con-
sult.

I shall now put all the amendments
to the vote of the House.
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Amendments Nos. 24, 25, 26, 27, 35 and
36 were put and negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bin”.

The motion was negatived,
Clause 4 was added to the Bill,

Clause 5

Shri Narayanankutty Menon: Sir, I
beg to move:
Page 2,—

After line 31, insert—

“4A. (1) The Cochin Committee
shall consist of the following
members, namely:—

(a) the Collector of Customs,
Cochin, ex officio;

(b) the Administrative Officer,
Port of Cochin, ex officio;

(c) the District Superintendent of
Police, Ernakulam;

(d) the Commissioners of Munici-
palities of Ernakulam, Mat-
tancherry and Fort Cochin;

(e) the Health Officer, Port of
Cochin;

(f) two members to be nominated
by the Central Government;

(g) one member to be nominated
by the Kerala Government;

(h) three members of Parliament,
two to be elected by Lok
Sabha from among its mem-
bers and one by Rajya Sabha
from among its members;

(i) four members of the Kerala
State Assembly to be elected
by the Muslim members of
that Assembly;

(j) two members elected by the
Municipalities of Ernakulam,
Mattancherry and Fort
Cochin;
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(2) Boery nomination and elec-
tion wnder this seciign ekall
take effect as soon as notified
by the Central Govemx:ent
in the OMcidl Gasétte. (38)

In moving my amendment No. 28, I
am going buck to my original sugges-
tion about the appointment of cem-
mittees at Jeast in the ports of
Calcutta and Cochin. The hon Deputy
Minister was not here when the
debpte went on and she was  kind-
enbugh to say that she would reply to
those parts of the speeches of which
the delegated authority had taken
notes. The misfortune of those who
have participated in the debate is that
certain portions of the speech have
not been taken note of and so she did
not get those nates.

Shrimati Lakshmi Menon: I have
got them,
Mr. Deputy-Speaker: It is rather

my misfortune that I have to allow
time afresh to the hon. Member,

Shri A, M. Tariq: How can you say
this when you have not seen her
notes?

Shri Narayanankutty Menon: Sir, I
am not replying to Shri Tariq,

Mr. Deputy-Speaker: He need not.

Shri Narayanankutty Menon: The
hon. Deputy Minister has asked those
who have suggested this amendment:
how many persons are goiny from a
certain part of the country? We have
asked her to give us the numbers
going from Bombay. As far as Kerala
State alone 18 conserned, 1 find that
more than thousand persons are going
every year. I cannot give the exact
figure because I have no official
figures. So, it a licence is granted for
two or three voyages for a particular
ship from Cochin to Jedda, that would
be enough. She referred to the
amenities that are to be provided at
Cachin if this is conceded. If it is
very easy to0 provide amenities and
aecommodation to pllgrims in Bombay

Sheimati Lakshmi Menen: I Am
coming from Bihar.

Shri Narayansnkutty Menon: I am
glad to know that the hon. Deputy
Minister comes from Bihar. I jad
mysel{ some appreliensions when 1
began. So, she cannot say that there
will not be passerigers enough
for ane voyage. I press this -
ment in the interest of the people
are really suffering. I am not saying
this on account of the expendifule
involved in travelling from Kerals
Bombay but because of the difficulties
in Bombay and also because the
racketerring ship-owners in Bombay
exploit the situation, Licence is exclu-
sively granted there and no competi-
tive terms are available. I therefére
request her to accept the amen
as no conceivable difficulty could be
placed before the Government,

Shrimati Lakshmi Menon: Sir, I
know Shri Menon has moved his
amendment more on account of
patriotism than on account of an
assessment of the actual facts, Even
if we grant that there are a thousand
pilgrims from Malabar—which I am
not accepting—out of 19,000 it cannot
be a big portion. It is 1/18th of the
total pilgrims.

An Hon. Member: How many go
from Bombay?

Shrimatl Lakshm} Menon: It is not
that all are from Bombay. But
Bombay is the port of embarkation.
People cannot embark at Delhi or
Lucknow. They have to go to a port
of embarkation This is the most con-
venient port where proper amenities
can be provided. All this question of
people roaming in the streets, or not
having accommodation or amenities—
it is a figment of imnagination. The Haj
Committee goes there and sits there
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and sees that all these amenities are
provided to the pilgrims also. They
are not exploited; exploitation takes
place not in India but in Saudi Arabia.
Therefore, I do not think it is possible
for us to make the necessary arrange-
ments nor is it necessary to make
these arrangements in Madras, Cochin
and other places.

Mr. Deputy-Speaker: I shall put
amendment No. 28 to the vote of the
House.

The question is:
Page 2,—

after line 31, insert—

“4A. (1) The Cochin Committee
shall consist of the following
members namely: —

(a) the Collector of Customs,
Cochin, ex officio;
(b) the Administrative  Officer,

Port of Cochin, ex officio;

(¢) the District Superintendent of
Police, Ernakulam;

(d) the Commissioners of Munci-
palities of Ernakulam, Mat-
tancherry and Fort Cochin;

(e) the Health Officer, Port of
Cochin;

(f) two members tc be nominated
by the Central Government;

(g) one member to be nominated
by the Kerala Government;

(h) three Members of Parliament,
two to be
Sabha from among its mem-
bers and one by Rajya Sabha
from among its members;

(i) four members of the Xerala
State Assembly to be elected
by the Muslim members of
that Assembly;

(j) two members elected by the
Municipalities of Ernakulam,

elected by Lok*

Mattancherry and Fort
Cochin; i

(2) Every nomination and elec-
tion under this section shall
take effect as soon as notified
by the Central Government
in the Official Gazette, (28)

Those in favour of the motion will say
{Aye;

Some Hon, Members: Aye,

Mr. Deputy-Speaker: Those against
will say ‘No’.

Some Hon, Members: No.

Mr. Deputy-Speaker: The Noes have
it.

Some Hon, Members: The Ayes
have it,

Mr. Deputy-Speaker: Those who
are in favour of the motion may rise
in their seats—I find there are seven.
Those against—there are a very large
number. So, the Noes have it. The
Noes have it.

The motion was negatived.

Mr. Deputy-Speaker: I shall put
clause 5 to the vote of the House.

Unless I am stopped, I will just go
on. The question is:

“That Clause 5 stand part of
the Bill.”

The motion was adopted,
Clause 5 was added to the Bill.

Clauses 6, 7 and 8 were added to the
Bill.

Shri Narayanankutty Menon: Sir, I
beg to move:

Page 4, line 5—

after “Bombay” insert—‘“and at
Ernakulam, Mattancherry and
Wellington Island.” (29)
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Shri Mchammed Tahir: Sir, I beg
to move:

Page 4,—

after line 26, add—

“(3) to see that arrangement for
all requirements and ameni-
ties for pilgrims are proper-
ly and adequately made by
the owner of the pilgrim
ships” (34)

This 1s to see that arrangements for
the amenities for the pilgrams are
properly and adequately made by the
owners of these ships.

I beg to move:
Page 4,—

after line 26, add—

“(j) to enter into agency with
railways, shipping companies
and airways for sale of travel
tickets” (37

1 will submit by way of explamning
this amendment.

Mr. Deputy-Speaker: They are quite
«elf-explanatory

Shri Mohammed Tahir: 1 want that
the Commuttee should have power to
enter mnto agencies with the com-
panies, I say this because the com-

panies do allow agencies 1n other
spheres of business
15 hrs.

Shri Tariq: May I know if the com-
mittee 1s to heip people to do busi-
ness”?

Mr Deputy-Speaker: Whatever 1t
15, Shn Mohammed Tahir will con-
clude soon

Shri Mohammed Tahir: Why 1 want
this committee to enter into agencies
18 this. The companies, when they
give agencies, allow a certain per-
centage for the profit to the agencies.
If the committee takes up the agency
and the company allows the commit-
we to have five or six per cent, as
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the companies generally do, then, a
huge sum of money will come into the
funds of the committee itself. Therar
fore, it will be a great help to the
committee to run the organisation.
“
On the other hand, the commuttee js
realising about Rs, 7 or Rs. 8 per
pilgrim. In that case also, it will
have to give some relief to the pil-
grims by decreasing the amount that
1t realises from them. Bo, if the com»
mittee has got the powers to entér
mnto agencies of the railways and the
arrways, certainly, it will have some
commission, In that way, the com-
mittee will have a sufficient amount
at its disposal,

Shrimati Lakshmi Menon: All these
things are taken care of by sub-clauge
(1) of clause 9, which says

“to discharge such other duties
in connection with pilgrim traffic
as may be prescribed.”

So, they can prescribe these things
under the rule-making powers. What-
ever things the hon. Member wants,
it 1s not necessary to include them

here through the two amendments
suggested by him
Mr. Deputy-Speaker: I shall now

put amendments 29, 34 and 37 to the
vote of the House

Amendments Nos. 29, 34 and 37 were
put and negatived

Mr Deputy-Speaker: The gquestion
18

“That clause 9 stand part of the
Bill”
The motion was adopted.

Clause 9 was added to the Bill.
Clauses 10 to 16 were added to the
Bull.

Clause 17— (Power to make rules)

Shri Narayanankutty Menon: I beg
to move:

Page 6, line 38, after “nomina-
tion” ingert “and election”. (30)
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Mr Deputy-Speaker. The question
2
Page 6, line 38, after ‘“nomina-
tion” mnsert “and election” (30)
The motion was adopted.
Mr Deputy-Speaker. The question
s

“That clause 17 stand part of
the Bill”

The motion was adopted
Clause 17 was added to the Bill

€Clauses 18 and 19 were added to the
Bul

Clause 1, the Enacting Formula and
the Title were then added to the B.ll.

Shrimati Lakshmi Menon 1 beg to
ove

“That the Bill be passed’

Mr Deputy-Speaker The question
185

‘That the Bill be passed”

The motion was adopted

15-03 hrs

MOTIONS RE ANNUAL REPORTS
OF THE REGISTRAR OF NEWS
PAPERS

Mr, Deputy-Speaker Shrn C K,
Bhattacharya

The Minister of Information and
Broadcasting (Dr Keskar) May I
koow the time allotted for this dis-
cussion and the time that I shall get
in order to give a replv?

Mr, Deputy-Speaker Perhaps he
may know it after the mover has
spoken Rather, I would hike to know
from him how long he would like to
take for the reply There are two
hours allotted for this discussion We
have to conclude by 5 O'clock
Perhaps after the spech of the movers,
the hon, Minister may know the time
that he 1s hkely to take But, may I
ssk him how long he is Likely to ‘ake?
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of the Registrar of
Newspapers

Dr Keskar: A large number of
points have been raised in the reports
Even 1f I mention them briefly, 1t
will take about half an hour. 8o, I
may take about 40 munutes for the
reply That 1s why I raised this pomnt
earhier

Mr Deputy-Speaker 40 mnutes
may be taken by the movers and 40
minutc, by the Minister There will
be 20 minutes left for all the other
Members

Shri Ram Krishan Gupta (Mahen-
dragarh) There are two reports I am
also one of the movers

Mr, Deputy-Speaker: I will distn-
bute the remaining time among all the
other Members

Shri C K Bhattacharya (West
Dmajpur) In the beginning, 1 may
submit to you that when the report
of the Business Advisory Committee
was placed before the House, at my
request, the hon Speaker agreed to
extend the period by half an hour
He said, “I shall use my discretion and
extend the period by half an hour”
So, on the whole, we may take for
this discussion 2} hours, as the hon
Speaker had stated that day

Dr Keskar That 1s "or the Chair to
decide

Shri C. K. Bhattacharya: I only place
before you what the hon Speaker
had stated that day

Mr Deputy-Speaker. 1 find that he
had stated so on that day Therefore,
we will go up to half past five 1T
have got a discretion to extend the
time by half an hour which I shall do
mn this case

Shri V. P. Nayar- Then 1t will be
up to 6 O’clock

Shri C. K. Bhattacharya: I beg to
move

“That this House takes note of
the Annual Report of the Regis-
trar of Newspapers for India for





